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Seizure of foreign CWNncy by cal 

8278. SHRI BAHWARllAL PUROHIT: 
Will the Mj~ister of FINANCE be pleased to 
state: 

(a) whether the CBI has recently recov-
ered foreign currency worth As. 6.3 lakhs 
allegedly misappropriated few years back in 
State Bank of Travancore; 

(b) it so, full facts In this regard: and 

(c) the further action Government pro-
pose te take In this (egard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI ANll SHAS-
TRI): (a) to (c). Yes, Sir. Central Bureau of 
Investigation has reported that after registra-
tion of case no. 6 (A)190-KER dated 28.2.90, 
searches were conduct eo at the residence 
of a former managerof Kadakkavoorbranch, 
State Bank of Travancore on 9.3.90 and, as 
a result thereof, foreign currency worth 
approximately Rs. 6.3 lakhs was seized, 
besides 128 Items of incriminating docu-
ments. The bank has placed the manager 
under suspension. 

Decline in Export to Industrialised 
Countries 

8279. SHRI MAHADEEPAK SINGH 
SHAKYA: 

SHRI SHANKERSINH 
VAGHELA: 

SHRI L.K. ADVANI: 

Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Indian exports to Industrial-
ised countries (OECD) have declined during 
1985-88 as compared to 1982-85 as re-
ported by a F ICC I study: and 

(b) if 50, the reasons therefor and the 

steps taken by Government to give greater 
export impetus for export to these countries? 

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU): 
(a) No, Sir. 

(b) Does not arise. 

Scheme for Legal Aid to Poor 

8280. DR. VENKATESH KABDE: Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether a machanism has ooet1 set 
up to review the scheme of 'Legai aid for 
poor'; 

(b) if so, the results of evaluation of such 
programme: and 

(c) the steps taken by Government to 
provide free legal aid to poor people? 

THE MINISTER OF STEEL AND MINES 
AND MINISTER OF LAW AND JUSTICE 
(SHRI DINESH GOSWAMI): (a) and (b). No 
formal All-India review of the working of the 
scheme of 'legal Aid for poor' has yet been 
done. Committee for Implementing legal 
Aid Schemes was set up in September. 1980 
and it took some time to become fundional. 
In the initial years, greater emphasis was put 
on setting up of the State and Union Territory 
Boards and for provision of a common pat: 
tern of approach to the problems. From 
1985, activities were expanded and lok 
Adalat system came to be accepted as a 
modality for disposal of cases. The Legal Aid 
Programme. including the Lok Adalats. are 
often attended by the ExecutIve Chairman 
and other officers of the Committee for 
Implementing legal Aid Schemes. Thus, 
there is a constant feed-back regarding 
implementation of the Legal Aid Programme 
as also the functioning and achievements of 
the Lok Adalats held in varjous parts of the 


